Government of Jammu and Kashmir

J&K State Pollution Control Board

Jammu
Winter office: November-April Summer Office: May-October
Parivesh Bhawan, Gladni, Sheikh-ul-Alam Campus,
Transport Nagar, Narwal, Behind Govt. Silk Factory,
Jammu. (J&K) 180006. Rajbagh, Srinagar (J&K) 190008
Ph./Fax. 0191-2476925 Ph./Fax. 0194-2311165.

email: membersecretaryjkspcb@gmail.com

The Consultant (Judicial),

Hon’ble National Green Tribunal,

New Delhi.

No:- SPCB/PS/MS/2019/camp|3U=-3§ Date : 29-09-2019.

Sub:- Hon’ble NGT order dated 21.08.2019 in OA No. 673/2019 titled M.S Kureshi,
President, Smile Social Youth Club of J&K V/s Govt. of J&K.

Ref.:- e-mail dated 05.09.2019.
Sir,

In terms of order dt. 21.08.2019 of the Hon’ble National Green Tribunal in the
case of OA No. 673/2019 titled M.S Kureshi, President, Smile Social Youth Club of
J&K V/s Govt. of J&K, received through email on 05.09.2019, the J&K SPCB
coordinated the inspection of the area and directed the team of officers constituted by
the Hon’ble NGT to ascertain the factual status and furnish action taken report by

18-09-2019 vide SPCB communication No. SPCB/LS/NGT/2019/camp/01 dt.
07.09.2019.

The report of the team of officers has been received on 24.09.2019, copy

whereof is enclosed for further necessary action, as desired. (both email as well by

speed post).
Yours faithfully,
Encls:- i) SPCB letter dt. 07.09.2019. o K It
ii) Status report dt. 24.09.2019 by Team \ 239
constituted by Hon’ble NGT.
(Total pages 32) (B.M. Sharma)
Member Secretary,
%PCB, Jammu.
Copy to the:-

i) PA to Chairman for information of the Chairman, SPCB, Srinagar.



Government of Jammu and Kashmir

J&K State Pollution Control Board

TEK Jammu
ety Winter office: November-April Summer Office: May-October
—=~—r  Parivesh Bhawan, Gladni, Sheikh-ul-Alam Campus,
wlsBwmy  Transport Nagar, Narwal, Behind Govt. Silk Factory,
\‘P] Jammu. (J&K) 180006. Rajbagh, Srinagar (J&K) 190008
. Ph./Fax. 0191-2476925 : Ph./Fax. 0194-2311165.
SPCE email: membersecretaryjkspcb@gmail.com

.~ The Consultant (Judicial),
Hon’ble National Green Tribunal,
New Delhi.

No:- SPCB/PS/MS/2019/Carp| 34 =35 Date : 17-09-2019.

Sub:- Hon’ble NGT order dated 21.08.2019 in OA No. 673/2019 titled M.S Kureshi,
President, Smile Social Youth Club of J&K V/s Govt. of J&K.

Ref.:- e-mail dated 05.09.2019.
Sir,

In terms of order dt. 21.08.2019 of the Hon’ble National Green Tribunal in the
case of OA No. 673/2019 titled M.S Kureshi, President, Smile Social Youth Club of
J&K V/s Govt. of J&K, received through email on 05.09.2019, the J&K SPCB
coordinated the inspection of the area and directed the team of officers constituted by
the Hon’ble NGT to ascertain the factual status and fhrnish action taken report by
18-09-2019 vide SPCB communication No. SPCB/LS/NGT/2019/camp/01 dt.
07.09.2019.

The report of the team of officers has been received on 24.09.2019, copy
. :

whereof is enclosed for further necessary action, as desired. (both email as well by

speed post).
} Yours faithfully,
b
Encls:- i) SPCB letter dt. 07.09.2019. —_Fia
ii) Status report dt. 24.09.2019 by Team " G Yas |V
constituted by Hon’ble NGT. ! = 3
(Total pages 32) (B.M. Sharma)
Member Secretary,
(>SPCB, Jammu.
Copy to the:- 5

1) PA to Chairman for information of the Chairman, SPCB, Srinagar.
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Government of Jammu and Kashmir

J&K State Pollutlon Control Board {

TS J amm u
0 ercr oﬁ* ce November—Apn! % -'Summer Office: May—October
Parivesh Bhawan, Gladni,. - Sheikh-ul-Alam Campus;
Transport Nagar, Narwal, - ' . Behind Govt. Silk Factory, = -
“Jammu. (J&K) 180006. _ ' Rajbagh, Srinagar (J&K) 1 90008

_/Fax 0191-2476925 S ' . Ph./fFax. 0194 2311155
: i ema:l’ membersecretarwkspcb@qma;! com i !

'Dwrslonal Maglstrate | ' i .' ;

endnar .IIStt Poonch ania e

b Dma
Poonch.

_Forest thcer

c) D1v1sxonal Ofﬁcer .
Pollution Control Board,
“Poonch.

No: SPCB/LS/NGT/2019/camp/ o ‘Dt. £7-09.2019.

Sub:- Submission of Act1on Taken Report on disposal of muck in flood basis of
river Suran by - Parnar Hydro Electric Project and the contractor Patel
Enwmeermﬂ Ltd. At v1llacre Draba, Tehsil Surankote, Distt. Poonch

! Ref.:- Hor’ blc NGT Order i 1n OA No. 673/2019 dt. 21. 08 2019

Kindly find enclosed the Hon’ble NGT order dt. 21.08. 2019 under reference with
respect to the suchct quotcd abovc :

In thls regard, ‘the team of referred officers is hercby directed to take appropnate v
actlon in accordance with® law and furnish a factual and action taken repoit by 18"‘
: September, 2019 to the nodal agency (J &K State Polluuon Control Board) :

= Treatma tl:us as most most urgent for court comphance
.' | . ;
Eils: i) Hon’ble NGT order dt 21.08.2019.

e n) Wlth enclosures (complamt copy) CNE IS iy 3
= S i e | S e (D M S ar'na) JEg
o ' ' ; Member Sccrctary,_
Copy to the:- i ; : - :
i)  Chief Conscrvator of Forests Jammu for 1nformat1on and necessary actlon
11) Deputy Commissioner, Poonch for information and necessary action.

i )/ Regional Dlrector Pollutlon Control Board Jammu for mforma‘uon a.nd'\ s

. necessary action. ,
iv) . PAto Chairman for mforma_lon of the Chamnan J &K SPCB o)

Tk -@: E; |




J&K STATE POLLUTION CONTROL BOARD
OFFICE OF THE REGIONAL DIRECTOR - JAMMU

Pavivesh Blovan. Porest Complex Gladnd, Transport Nagar, Neowal. Jammine
Lwnail: regionaldivectoribspebinmna gmail.com, Tel fux 0191-2476920

www.jkspch.nic.in

The Member Secretary,
J&K SPCB, Srinagar.

No. :SPCB/RDJ/COnsent—O/lQ/B—-) ‘74{3 Dated : 3’1/9 9.

Sub.: Submission of Action Taken Report on disposal of muck in flood basin of river

Suran by Parnai Hydro Electric Project and the contractors Patel Engineering Ltd.,
at Village Draba, Tehsil Surankote, District Poonch.

Sir,

With regard to above letter regarding the cited subject, kindly find enclosed
herewith latest status report submitted by Divisional Officer, SPCB Poonch vide his letter No.
SPCB/P/19/Div/373 dated 24-09-2019 for favour of information and necessary action at

your end please.

Encls : As above

Regional LJ1rr=c1oM

e



J&K STATE POLLUTION COTROL BOARD
Divisional Office Poonch
Email - ncl ail .com

The Regional Director,
State Pollution Control Board,
Jammu.

No. SPCB/P/19/Div/ 232 Dated: 2% /0972019

Subject: Submission of Action Taken Report on disposal of muck in flood basin of river Suran by
Parnai Hydro Electric Project and the contractors Patel Engineering Ltd. at village Draba,
Tehsil Surankote, District Poonch.

Sir,

With reference to afore cited subject it is to submit that committee comprising of Sub-
Divisional Magistrate (SDM), Surankot instead of SDM Mendhar (as area falls under territorial
Jurisdiction of SDM Surankot), Divisional Forest Officer, Poonch and undersigned visited on muck
dumping site on 21-09-2019 village Draba Teshsil Surankot, District Poonch.

During visit it is found that M/S Patel Engineering Ltd. has been dumping muck on acquired
land of Kh. 05 comprising 29 kanal 02 marla (state land), as such no violation has been observed on
site for dumping of muck on flood basin of River Suran as allege in the complaint.

However, Committee has given recommendations on it’s detail report for follow up action to
be taken on ground by J&K State Power Development Corporation and M/S Patel Engineering Ltd.

So copy of Committee Report enclosed herewith for kind perusal and necessary action

"
Divismmer

SPCB, Poonch.

please.

Goalkow b 29

Copy to:

L. Sub-Divisional Magistrate, Surankote for information please.
2. Divisional Forest Officer, Poonch for information please.




Subject: Report on Disposal of Muck in Flood Basin of River Suran by Paranai Hydro
Electric Project and the Contractor Patel Engineering Ltd. Village Draba Tehsil
Surankote, District Poonch.

In view of Hon’ble NGT Order in O.A No. 673/2019 dated 21-08-2019 title “M.S
Qureshi, President Smile Social Youth Club of J&K V/S Govt. of J&K” on allegation of
unscientific dumping of muck on flood basin of River Suran by M/S Paranai Hydro Electric
Project and the Contractor Patel Engineering Ltd. blocking the river flow. The committee
constituted by Hon’ble NGT in it’s said order comprising of SDM Surankot, DFO Poonch and
Divisional Officer SPCB Poonch visited on the muck dumping site of Parnai Hydro Electric
Project at village Draba Surankot. The representative of J&K State Power Development
Corporation and M/S Patel Engineering Ltd. were present on site and handed over the legal

documents related to project. Based on the onsite inspection and perusal of the record, the factual

status and action taken is as under:

A) Legal Status of the Project:

1. The project has obtained Environmental Clearance (E.C) from State Environment Impact
Assessment Authority vide Environmental Clearance 06 of 2010 vide no. 179-
185/MS/SEIAA/JK/2010 dated 24-12-2010 and construction of the project still under
process (Annexure-A).

2. J&K State Power Development Corporation (JKSPDC) has applied for CTE (R) vide
application no. 495692 paid fee of Rs. 4.5 Lacs for three years (Annexure-B) and case is
under progress.

3. The contractor M/S Patel Engineering Ltd. has Consent to Operate (renewal) for Stone
Crusher at village Bufliaz vide no. SPCB/digital/1906995315 dated 15-07-20019 valid
upto July 2020 (Annexure-C).

4. Detail layout plan showing different construction phases of project such as rock fill dam,
barrage, HRT (Head Race Tunnel) inlet at village Bufliaz, Adit I and Adit II at village
Draba Teshil Surankote. The HRT (Head Race Tunnel) outlet at village Batta Durian
construction work in progress and Power House at village Kallar Morha of Tehsil

Mendhar on which construction work yet to be started (Annexure-D).
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B) Factual status with regard to muck dumping:

1.

At present, the muck generated from Adit II and the tunnel linking Adit-I and HRT
(Head Race Tunnel) outlet, has been dumped on_acquired land by J&K State Power
Development Corporation at village Draba Tehsil Surankot. The Collector Land
Acquisition Mendhar has awarded land measuring 35 Kanal and 12 Marla
comprising Kh. No. 05. 617, 618, 619 and 621 at village DrabaTehsil Surankote to the
Chief Project Engineering, J&K SPDC, Parnai Hydro Electric Project for dumping of
muck on said lands vide No. SDM/LA/PHP/34-38 dated 19-05-2014 (Annexure-E).

The geo-reference of dump site (village Draba) is 33° 36’ 48.93" N and 74° 18’ 33.44"

E comprising Kh. No. 05 (state land) measuring 29 kanal 02 marla on which M/s Patel
Engineering Ltd.has been dumping muck at present. The Google Imagery of the
dumping site is enclosed as (Annexure-F).

Muck dumping site is not located on flood basin. It has been observed and also
confirmed by locals and concerned persons has informed that river Suran has changed
its course during devastating flood of 2014 by 70 mtrs.(approx) and currently the
muck dumping site is about 150 m from main river flow with bund protection
upstream.  Schematic map showing the profile along with distance is enclosed
(Annexure-G).

Patel Engineering Ltd. has informed that capacity of dumping site is 92,122 mout of
which 30,194 cu.mt has been generated and balance is 61,928 m’ Out of the 30,194 m’
muck generated, 24,785 m® has been dumped on site in question at Daraba and 5409 m’
has been provided under local area development for different use (Annexure-H).
Hence, as on date, the muck dumping site is in no way blocking the course of the Suran
River. The same is also clear from the Google Imagery attached. Further, the Muck is

being disposed off in the designated dumping site on the acquired land.

C) Action Taken/ Recommendations:

I.

Since the full capacity of the muck dumping site has not been utilized yet, J&K State
Power Development Corporation has been directed once again demarcate the boundary of
the said site within 07 days and communicate the same to M/S Patel Engineering Pvt. Ltd

so that the work on the retaining wall could be stated.

Page 2 of 3



2. M/S Patel Engineering Pvt. Ltd. has been directed to start the construction of the
retaining/boundary wall of the dumping site on the demarcation provided by J&K SPDC
within 15 days.

3. J&K State Power Development Corporation and M/S Patel Engineering Pvt. Ltd has been
directed to submit detailed muck management plan including design of dump site for

future management of the muck generated from different construction phases.

Based on the aforementioned facts and substantial evidence, team has not found any as
such violation as per allegation mentioned in the application especially with regard to the
unscientific dumping of muck and blocking of the course of the Suran River by the said

dumping site.

er(/ 10 ke e
DivisionatOfficer Divisional Forest Officer Sub-Divisional Magistrate

SPCB Poonch Poonch Surankote
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PHOTOGRAPHS OF MUCK DUMPING AT VILLAGE DRABA TEHSIL SURANKOT

Photo 2: View of Suran River and Muck Dumping site at J&K SPDC Camp Draba.

&



Photo 4: Protection bund upstream of dumping site (part-I).



Photo 5: Upstream showing protection bund and downstream muck dumping site (part-1I).



Subject; -

Dear Sir,

37.5 6 Parnai |

Grant of Environmental Clearance iy respect of 37.5 .‘i.fWP.amgf Hydel Profect

¥ _p"‘ -t | (t}‘\
| .4"'\” ‘
STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
MINISTRY OF ENVIRONMENT END FORESTS |
GOVERNMENT OF INDIA

________________ JAMMU & KASHMIR 3

o Environmental Clearances of 2010 No. 179-165/MSISEIAALII2010
; : Date:  24-12-2010

Chisf Project Engineer

b¥'s Parnai Hydel Project

Sector 7, House No 174 ) -

: Channi Himat, Jammu -

This Is in reference 1o the application made along-with Form-l for Environments! .(i,‘:'eamr.zceﬁf
Hydel Project, Surankote Oistrict-Roonch, J&K with the eslimated cost of R, 198 Crares,

. The case has been redommended by SEAG vide No. Secy.JSEACHOIPPAST dated 13-14-2010 for

accord of Enviconmenial Clearance,

2. The pro

posal was considered by SEIAA, J&K in the meeling held on 6% and 7% Decembe

hereby accords Environmenlal Clearance (o the aforementioned Project under the Provig

Notifical

A. SPECIFIC CONDITIONS:

ion daled 14w Seplember, 2006 subject lo the compliance of following specific a
cQnditions: - . :

r 2010 ang
ons of Elf
nd genered

I The EMP wilti"i"\reqard'lo effect of execution of Mughal Read Project on Parnal Hydel Project shall be
- submited by the Projac Authorilies wilhin (hree fontTs lom the grant of Environmental Cle rance wi
specific issues dealing with fragmentation of catchme in g gra] i

in the calchmont duo (o execltion of Wlual:

ea, possibla eliandos |

the flow AT Volime of the River Suran, : 5
Il Affecled population/families shall be rehabifilated/compensated adequately, as per
neims/standards, '

Il The gaseous emissions from sources of the project, during its execution and thereafter shall
the standards prescribed by the State Pollution Controf Board or by the Ministy of Environiment and

Forests

whichaver is stringent, Pailution control devices of highest fficiency shall be in

Pariculate EmIssions from the point sources shall be less than prescribed limits,

V. 5F ugilive emissian in seclions shall ba less than 500Mg/in3. The reqyl

carried aut by the unit as per the CRPCB g_‘u_i_de!fneg,

shall be
V., ;-.rcousii'c enclosures will be provided at alf high noise equipment to imit the noise below 85dh

V. The ent
greenb

“

ar monitoring of fugitive emission

ranago pallem
Road and likelihood of flow of siit and the changes if any on

the NHPC
onform fo

stafted and

(A).

_ ire domestic effiuent generated from the project at different sites sha be reused, after freatment
for cooiingfplanta_tion!gardeningfagriculture purpose. The treated water and sludge will aisg be used for
¥ I.

alf deve[opment.
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B GENERAL CONDITIONS:

. Boord shall monitor tho [mplomontation of the slipulatod condiflons,

Vil The prejact authorities shall striotly follow th lecommendations :mé;rlt'ldn(gd_lnl the Charlar on Corpo

Responsibilily for Environimental proteclion (CRER),

i

rale

ViIL Green belt shall ba ‘gnwolupmj,jg_gonsultnlfon willk Foresl Dopur'u'ﬁrjnl and Po'ri'_f}l.l::n' C nl'rbl_' Bua'rd:g_rig o

g calchmant aton Toatmont by ongurad v NI D YOUIs or oxaculiong of tha-projont;

IX. Tho TromoTar shall haives suiface &5 wall as ralnwator_fom 1 roolfops” of 198 bujtiings and storm

waler drains to recharge (he g[éﬂﬁ&iﬁfér and use of the same Waler for the :\{aﬁou 'aciiw[;es‘ﬁf_ The

projoct o Consamva fresh walor,

X Tho promoter will have o oceupational hoalth & Sululy Programmo and"regular ilhcdica | eheckups shall

b undottaken for he omployoes and workors,

Xl Rs, 20.00 lacs as capital cost and adoqualo funds for récurring cost on annual basls will be carmarked
!

Hlar_unvironmental protects

ALIORsUros_and. shall, be used Judiclously (o Imploment”the_condillong

slipulaled by Tho SEIAA as wall as the_ Stale Govarnmant, The funds 53 povidod :'.mr’ not ba divarlod

for any olher purposo, . . e ST B s e R L
Xlle EIA roporl and EMP shall ba followed In Wlality ogpacally ith rogard to subjolnod points

a) Regular monilering of walor QUityy i lten S i Rt i [ _

) Protectlon nr'rm@gmrrmgrrmﬂﬁu. sovago and vehleto washlng, . . Vi

¢) - Tratiment of vulnerablo slopes noar ! varrago s1t, road Tulllngs, wxcavation sltes foy difforont projact

stpanana and WoalenTorweak zones ard sImoar zonag.—

) dugliglang Jnuck laposl, j ' : |
o) Eatablishment of o groun belton both sldes of read network ag also wrotnd varlous
0, Algimatilation of firewood toquiiements of huge labour forco (o bo ormployed d

I Tha Projoct authoritios must strletly adhoro (o the sUpulalions mado by tho J&ICiStalo

© -/ Board (SPCB), tlio Slale Governniont and on lransfer of (he project o tho Slalo Govemn
a - slmilarly continue to adhare the sliputations. S5 et

- I No fuithor expanslon or modificalions In tha plant ghall bo garrled out without prior
o Minlstry of Envlionment & Foresls/SEIAA as caso may be and In caso of chango In
projeet, fresh appralsal would ba requlred, | SO R e T

Aovaninentof JaK,

<

and. to lgko actlo Including  revoking  of | tie clearance + under * he ! pro

i ElwlronmmfﬁPrmlocﬁor'l) Acl, 1086 fo ensure offocliva. Implomentation of lhe sugye
maasures In a time-bound and sallsfaclory manner, T H R fji

V. Wastewaler shall ba proparly collectod and (roalod so og to conforn to th normm prator

< A23XE) datod 190 May, 1003, 31st Docembor, 1003 and a8 amendod from tma.to (I

wastar wator shall bo ulllizod for plantation purposo oo e v AR R

The overall nolsa levels In and around the Plant arca shall bo limitad-wilhin the proseriby

~ Providing nolse ‘conlrol measures Including acoustlc hoods, sliencers, enclosures elc,,

noiso ganeratlon, S L bR

+ Proper House Keaplng and adequalo occupallonal ‘heallh programmes shall he (
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report and nonitoring data alongwith stalistieal En.t.r“jro o :,hgd! be ek ‘uliﬁd fo (b gntaly and

_ will be plagud on he wob sile of the company. .
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SCHEDULE-I

Common Application for Consent under
~ Water(Prevention and Control of pollution)Act,1974,
(Prevention and Control of pollution)Act,1981.
Application For RED Category

Application No.495692
Acompanying form in triplicate to be submitted

By the applicant, one copy may be retained by
The applicant

Explanatory note for filling in the application form for Consent/Authorisation.

1. Any applicant knowingly giving incorrect information or suppressing any information pertaining to any of
the items of the application shall be liable for punishment as per provisions under the relevant Act.

2. The application form shall be submitted at the district offices of the Board at the address given on the first
page of the application form under whose jurisdiction the applicant's activity falis.

3. The applcation shall be accompanied by the consent fee in the form of Demand Draft in favour of
Member Secretary Jammu & Kashmir State Pollution Control Board. Fee paid is not refundable. The
schedule of the consent fee is enclosed herewith.

4. For the items marked * strike out which is not relevant. .

5. If any of the items is not relevant to the activity of the applicant please state Not Applicable (NA).
6. If the space for reply provided for any item is inadeqate, use additional sheets, duly referenced.

7. Item 1: Given the name of the person who is authorized by the applicant to transact their business.

8. The form shall be accompanied by the relevant documents specified on the last page page of the applicant
form.

9. Capital Investment-Consent fee is to be paid based on gross fixed capital investment of the unit without

depreciataion till the date of application. The gross capital investment shall include cost of land, building,
plant and machinery without depreciation.



Application form for RED Category

From

Industry Name:PARNAI HYDEL PROJECT,
Address:DRABA SURANKOTE POONCH,
Plot:,
Block:Surankote,
District:Poonch,
Telephone:0-9419139254

To
Regional Director
J&K State Pollution Control Board,
Jammu/Kashmir

Sir,

1/We hereby, apply for obtaining,

I. Consent to establish/operate/Renewal of consent under section 25 and 26 of the water (Prevention and
Control of pollution)Act,1974, as amended.

I1. Consent to establish/operate/Renewal of consent under section 21 of the Air (Prevention and Control of
pollution)Act,1981, as amended.

11L. Authorization/renewal of authorization under rule 5 of the Hazardous Wastes (management and
Handling)Rules, 1989, as amended in connection with my/our existing/proposed/altered/additional
manufacturing/processing activity from the premises as per the details given below.

-

PART-A: GENERAL:

1. (a) Name and location of the industrial unit. ‘PARNAI HYDEL PROJECT,
Address:DRABA SURANKOTE POONCH,
Plot: ,
City: SURANKOTE,
Block: Surankote,
District Poonch,
Telephone: 0-9419139254

(b) Name of Directors/Partners with contact :CHIEF PROJECT ENGINEER
details. 9419139254

(c) Name & Address of the Occupier/Applicant. :CHIEF PROJECT ENGINEER,

Designation: CHIEF PROJECT ENGINEER,
Address: PDC COMPLEX DRABA SURANKOTE
POONCH,

City: SURANKOTE,

Block: SURANKOTE,

District: SURANKOTE ,

Telephone: -



2. Details of the planning permission/Licenced
issuing authority obtained from the local body/Town
Planning Department, Srinagar/Jammu,
Development Authority, Srinagar/Jammu,
Municipality/Town Area Committee/Notified Area
Committee/Block/Revenue Authority, Valid license
from Concerned Tehsildar etc.

3. (a) Are you registered as a Small/Medium/Large
Scale industrial unit.

(b) If yes, give the number and date of registration.

4. Gross capital investment of the unit without
Depreciation till the date of application(Cost of
building, land, plant and machinery).

: Large

1 179-185/MS/SEIAA/JK/2010, 31/03/2018
: Cost of Project = 47400Lakhs)

(To be supported by Affidavit, Project/Annual :

Report or certificate from a Charted Accountant. For
proposed unit(s), give estimsted figure):

3 If the site is located near river bank/other water
bodies: indicate the distance and the name of the
water body, if any.

N6 Adi{. ."f Qreo- ot)ﬂ_wem S -

Meters

6. Does the location satisfy the requirments under :

relevant Central/State Govt. notifications such as
Notification on Ecologically Fragile/Sensitive Areas
(Reserved Areas), Indusrial location policy, etc. if
s0,give details.

7. If the unit is situated in notified industrial estate,

(a) Whether effluent collection, treatment and
disposal system has been provided by the authority.

(b) Will the applicant utilize the system, if
provided:

:No

:Yes

(c) If not provided, details of proposed :

arrangement:

8. Total plot area, building area and area available
for the use of treated sewage/trade effluent.

9. Month and year of proposed commissioning the
unit:

10. Number of workers and office staff:

11. (2) Do you have a residential colony within the

permises in respect of which the present application
is made:

(b) if yes, please state population staying

: Total Plot Area= 1250 KANAL square meter,

Build-up Area= 600 KANAL square meter & Area

used for Treated Sewage/Trade Effluent= square

meter

- December/2040 Jom. ROR\.

: Number of workers= 300 & Number of Office
Staff= 8100

: No

(c) Indicate its location and distance with reference :

to plant site.

12. List of raw material and process chemicals with :

annual consumption corresponding to above stated

production figures, in tones/month or KI/month or
numbers/month.

13. List of products and by-products manufactured :

with installed production capacity & unit).



2. Details of the planning permission/Licenced
issuing authority obtained from the local body/Town
Planning Department, Srinagar/Jammu,
Development Authority, Srinagar/Jammu,
Municipality/Town Area Committee/Notified Area
Committee/Block/Revenue Authority, Valid license
from Concerned Tehsildar etc.

3. (a) Are you registered as a Small/Medium/Large
Scale industrial unit.

(b) If yes, give the number and date of registration.

4. Gross capital investment of the unit without
Depreciation till the date of application(Cost of
building, land, plant and machinery).

: Large

: 179-185/MS/SEIAA/JK/2010, 31/03/2018
: Cost of Project = 47400Lakhs)

(To be supported by Affidavit, Project/Annual :

Report or certificate from a Charted Accountant. For
proposed unit(s), give estimsted figure):

-7 If the site is located near river bank/other water
bodies: indicate the distance and the name of the
water body, if any.

NG Adjsunin Areo 0»6 Ruver Surm

Meters

6. Does the location satisfy the requirments under :

relevant Central/State Govt. nofifications such as
Notification on Ecologically Fragile/Sensitive Areas
(Reserved Areas), Indusrial location policy, etc. if
so,give details.

7. If the unit is situated in notified industrial estate,

(a) Whether effluent collection, treatment and
disposal system has been provided by the authority.

(b) Will the applicant utilize the system, if
provided:

:No

‘Yes

(c) If not provided, details of proposed :

arrangement:

8. Total plot area, building area and area available
for the use of treated sewage/trade effluent.

9. Month and year of proposed commissioning the
unit:

10. Number of workers and office staff:

11. (a) Do you have a residential colony within the
permises in respect of which the present application
is made:

(b) if yes, please state population staying

: Total Plot Area= 1250 KANAL square meter,
Build-up Area= 600 KANAL square meter & Area

used for Treated Sewage/Trade Effluent= square
meter '

. December/2018 Joum . ROR\.

: Number of workers= 300 & Number of Office
Staff= 8100

: No

(c) Indicate its location and distance with reference :

to plant site.

12. List of raw material and process chemicals with :

annual consumption corresponding to above stated

production figures, in tones/month or KI/month or
numbers/month.

13. List of products and by-products manufactured :

with installed production capacity & unit).



difference between water Consumption and effluent:

| Product Name Capacity Unit By Products &
Quantity

GENERATION OF 315 Megawatt

HYDRO ELECTRIC
POWER

14. Description of process of manufacture for each : (See enclousers)

of the products showing input, output, quality and

quantity of solid, liquid and gaseous wastes, if any

from each unit process.(To be supported by flow

sheet and/or material balance and water balance

sheet)

PART-B: Waste Water Aspects:

15. Water Consumption for different uses(m”3/day)
Source Type Uses QEantity (KLD)

' - NIL

Total : 0 KLD

16. Sources of water supply, Name of authority granting permission if applicable and quantity permitted :
Source Type Source Name Quantity (KLD)
River RIVER 310.0

17. Quantity of waste (effluent) generated(m”3/day) :
Type of Effluent Maximum Generation Quantity of

Effluent(KLD)
18. Water budgets calculations acounting for :0KLD

19. Present treatment of sewage/canteen effluent(Give sizes/capacities of treatmenmt units) :

Type of Effluent | Treatment Type | Name of Capacity (KL) Investment in
Treatment Units Treatment Unit
(in Rs.)
NIL i

20. Present treatment of trade effluent (Give
sizes/capacities of treatment units). (A schematic
diagram of the treatment scheme with inlet/outlet
characteristyics of each unit operation/process is to
be provided. Include details of residue management

system(ETP sludges).
Type of Effluent | Treatment Type | Name of Capacity (KL) Investment in
Treatment Units Treatment Unit
(in Rs.)
NIL

21. (a) Are sewages and trade effluents mixed
together?

(b) If yes, state at which stage whether before,
intermittenly or after treatment

* 2




22. Capacity of treated effluent sump, Gaurd Pond if :
any

23. Mode of Disposal of treated effluents, with effective quantity, m”3/day :

Type of Effluent | Maximum Effluent Mode of Disposal | Effluent
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KILD)
Effluent(KLD)
NIL
Provide, a location map of disposal arrangement : (See Enclosures)

indicating the outlets for sampling.

24. (2) Quality of untreated/treated effluents specify pH and concentration of SS, BOD, COD and specific
pollutants relevant to the industry. (TDS to be reported for disposal on land or into stream/river) :

| Type of Effluent Quality Parameters Treated Value Untreated Value
NIL

(b) Enclose a copy of the latest report of analysis  : (See Enclosures)
from the laboratory approved by the state
Board/Committee/Central Board/Central
Government in the Ministry of Environment &
Forests. For proposed unit untreated/treated effluent. -



PART-C: Air Emission Aspects:

25. Fuel Consumption :

Fuel Name | Fuel Unit Calorific
Consumptio Value
n

Ash
Content %,

Sulphur
Content %,

NIL

26. (A) Details of stacks(process & fuel stacks) :

a) Stack numbers: 0

b) Attached to:

¢) Capacity:

d) Fuel type:

¢) Fuel quantity (TP/KLD) :

f) Material of construction

) Shape (round/rectangular) :

h) Height (In Meters):
1) Above Ground Level(In Meters) :
1) Above Factory Room(In Meters) :

1) Diameter/Size, (In Meters) :

1) Gas quantity, Nm3/hr -

k) Gas temperature, *C :

I) Exit gas velocity, m/sec :

(m) Control equipment preceding the stack

-

Plafit Name l Control Equipment

(Attach specifications including residue Management : (See Enclosures)

Systems of each of the control equipment indicating
inlet/outlet concentrations of relevent pollutants).

(B) Whether any release of odoriferous
compounds such as Mercaptans, Phorate etc. are
coming out.

27. Do you have adeqate facility for collection of
samples of emissions in the form of port holes,
platform, ladder etc. as per Central Board
Publication Emission Regulations part-III(December
1985)




28. Quality of treated flue gas emissions and process :

emissions and process emissions(Specify
concentration of criteria pollutants and
industry/process-specific pollutants stack-wise.
Enclose a copy of the latest report of analysis from
the approved laboratory by State Board/Central
Board/Central Government in the Ministry of
Environment and Forests. For proposed units furnish
the expected characteristics of the emissions.

(See Enclosures)



PART-D: Hazardous Waste Aspects:

29. Whether the unit is generating hazardous waste

1 No
as defined in the Hazardous Waste(Management and
handling)Rules, 1989, as amended.
30. Quantity of hazardous waste generated(kg/day) .
or (mt/month).
Source of Generation of |[Name of Hazardous Category under which |Quantity of Hazardous
Hazardous Waste Waste the Hazardous Waste is (Waste generate/to be
covered generated per day(in
TPD) ;
NIL
31. Authorization required for
32. Characteristics of the hazardous : (See Enclosures)
waste(s).(Specify concentration of relevent
pollutants. Enclose a copy of the latest report of
analysis from the laboratory approved by state
Board/Central Board/Central Government in the
Ministry of Environment and Forest). For proposed
units furnish expected characteristics.
33. Mode of storage (intermediate or final)(describe
area, location and methodology).
Name of the Hazardous |Catogary of Hazardous |Size of the Storage Capacity(in
Waste generated/to be |Waste Room/shed(in mts.) terms of months)
ganerated
NIL =
34. Present treatment of hazardous Waste, if : no
any(give type and capacity of treatment units).
35. Quantity of Hazardous wate disposed
Name of the [Nature of Category of |Total Mode of Disposal
Hazardous |Hazardous |Hazardous |Quantity of . -
Waste Waste(recycl |Waste Hazardous ]?;:;I:‘gglgf Sa“z":;ggl:f hQal;::rl'gzy ;’f
generated/to |able/incinera Waste ——— ST Sinite "
be generated |ble/storagabl generated!t_o shifted/to be |given/tobe |being/to be
€) b:nera ted(in shifted to given to managed in
tgones Jannum || COmmon regd. the premises
) TSDF Recycler
NIL




G2

L. I/We further declare that the information furnished above is correct to the best of my/our knowledge.

(b) Any other aditional information that the :NA
applicant desires to give.

IL. I/We hereby submit that in case of any change from is stated in this application in respect of raw
materials products, process of manufacture and treatment and/or disposal of effluent, emissions, hazardous
wastes etc. in quality and quantity; a fresh application for consent Authorization no change shall be made.

IIl. /'We understand to furnish any other Information within given time of its being called by the
Board/Committee.

IV. I/We agree to the Board an application for renewal of cohsenb’authoﬁzation in two months (60 days) in
advance before the date of expiry of the consent/authorization validity period.

. 50 Bgee
V. I/We enclose herewith a Demand Draft for Rs...(Rupees.....) drawn in favour of Member Secretary
Jammu & Kashmir State Pollution Control Board as the fee for consent to establish/operate

(freshfre}féw/modemizationfexpansion)fDG Set/Hotel/Stone Crusher/Hot mix plants/Brick Kiln for a period
upto....

v
Bank Name Branch Name Draft No./Money | Date Amount (In
N Cotndbi  Dymtocn | RECCIPENO.G29713 | 05 /o e.] 700 Rupees) 7.5p lics
i = 7 ! X

VL. The items left blank shall deemed to be considered as not applicable in the application form.
Yours faithfully, ﬂ

Place :SURANKOTE Signature : 2.:;\%_\. 1/\.//
AHE P Ay
Dated :22/06/2018 Name :CP&?E,_P_RQ
| 0

IEEPROJECTENGINEER

Designation “C
Enclosures :

=

Environment Statement document  (As Attached)

Risk analysis report  (As Attached)

EMAP (Enviornment Management Action Plan) document  (As Attached)

EIA (Enviornment Impact Assessment) document (As Attached)

- In case of expansion/enhancement in capacity, copy of DIC assessment and toll exemption
format be enclosed  (As Attached)

6. In case of unit to be established outside Industrial area, NOC from nearbay local residents (on

affidavit), BDO, Education, Health department, Forest department, (DFO) for stone crusher/brick
kilns as per siting criteria of SPCB ~ (As Attached)

7. Land papers of the unit  (As Attached)

8. In case of unit using ground water, the NOC from Central Ground Water Board needs to be
enclosed (As Attached)

9. Permission from licensing authority ~ (As Attached)

10. Building plan giving details of site proposed for pollution control devices  (As Attached)
11. Location nlan aivina detaile of cite and ciirraiimdinm fanbimman A N T SR e Y

OAwN s
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: J&K STATE POLLUTION CONTROL BOARD
Jammu/Kashmir (www.jkspcb.nic.in) @

Consent Order

Consent No.:- SPCB:’digitaU1_90699S3IS of 2019 Date:- 15/07/2019

Consent To Operate (Renew ) under Section 23i26 of the Water{Prevention & Control
1"011u1.n[m)Ac11 1974 and under section 21 of the Air (Prevention & Contrel of Pollution) Aet, 1981,
as amended is granted in favour of

Sh, Sandeep Kumar

M/s Patel Enginecring Ltd

Bufliaz Surankote

Poonch, Surankote( registered with DIC vide registration
No:

}JML}’P}:”UH 16/153-55 date: 11/05/2019 )

for a period upto July 2020 for ORA\(JE category of umit as per revised classification of industrial
sector subject to the comphancc of fo!iowzng terms and conditions in a time bound manner:-

1.  The consent granted by the Board is resiricted to Prevention and Control of Pollution only and shall not be
treated as substitute of permission reqmrcd under other laws of the land. -

2. The consent is granted valid for operate of stonecrusher having consented quantity as under with capital
investment (as per Schedule 11} Rs.1683996.0 lakhs . Further any a,laa:ugc / enhancement in production capacity
process raw materials shall have to be intimated to the Board and unit holder has to apply fresh for the same

S Ne. { Produets/BY-Products Maximuom Quantity _ Unit
_ _ Name :
1 Bajri and Sand - 7860 _ Cubic Meters/Day : 1

3. The emissions or discharge of environmental pollutants from the Renew shall not exceed the relevant

parameters and the standards for the said industry ,operation or process specified under respective schedules of
the Environmernt (Protection) Rules | }986 as amended from time to time

4. The unit holder shall comply with the. Nat:enal Ambient Air Quality Standards as per EP Act 1986 (refer rule
338}

5. The unit holder shall comply with the Noise Pollution (Regulation and Control) Rules 2000 as amended to
maintain noise level standards less than 75 db{A} during day time and 70 db(A) during night time, Daytime is
reckoned in between bam to 10pm and night time is !me to Gam.

6, The unit holder shall comply with the watcr {Prevention and control of pollution) Act 1974 and comply to the
following parameters :

a. Daily quanuty of water cnn:umptidn the unit shall not exceed from 10 KLD.

b. The unit holder shall take adcquate safe guards for the treatment of sewerage water by way of pro\mdmg
septic / soakage pit and its discharge shall conform to the following standards

Parameters ' Conc. in mg/l except for pﬁ...mw'

pH 169 f,;;; STATE 9915}%‘.&
Total Suspended Selids 1100 s ~—
BOD(3 days at 27 degree celsius) |30 et
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7" "Th it holder shall install c(‘rmpr‘g“.":iftf;'nsi.ve'ai-;'r

= der ‘ ; i 6n confrol system so as to achicve the quality of
- emussions within the limits prescribed under Ehx

zent Pré;}j-:qli{m Act 1986 (EP Act)

e E T _-.'.a:é_ ; B " — e s
Al E impicmcnfgfi”“fu:@ﬂbik‘j\'ﬁﬁ}g”P@}{'um}n Control Mceasures :

Dust containment cum suppressionsysient for the equipment,
Construction & wind breaking walls 7

= e

-
ithin the premises.

Construction of méta Iled Toads :
Regular cleaning and wetti.ng of the ground within the premises.

Growing ofa green belt (Broad leave irees in three rows) along the periphery.
Quantitative standards for the SPM

The suspended particulate matter contribution value at a distance of 40 meters from
a controlled isolated as well as from a unit located in a cluster should be less than
600 mgs/Nm3, The measurements are to be conducted at least twice a mionth for all
the 12 months in a vear.

s e PO

C. ___Additional Parameters

- O P

a. All the dust emitting points like jaw / roller crushers, sereeners / classifiers shall be
preperly enclosed / covered.

b. Conveyor belts shall be interlocked with the crushing operation,
¢ The water spray system shall be interlocked with the crushing operation.

d. - 1 Annual health survey of the workers permanently employed by the unit holder shali
be conducted. ; '

e. - | Regular water spray shall be carried out at all dust emitting points, boundaries and
{on road. -

{

The umit shall not discharge any fugitive emissions from the unit beyond the permissible fimits.

The unit holder shall abide by the directions of the Board which will be issued from time to time. Any
mfringement/violation or transgression of the statutory enactments of pollution coniro] acts by the unit shall be
sufficient cause to prosecute the vielator in conformity with relevant section of Adr, Water Acts and
Enviroment Protection Act in force. ; '

10.  The Renew shall be under surveillance monitoring of ] & K State Pollution Contrel Roard.

L1, The unit holder shall have to get the samples of emissions/effluents analysed from the laboratory of J&K
SPCB or laboratories approved by J&K SPCB after every 12 months to the check the efficacy of Pollution
Control Devices (PCDs) installed in the unit

i2. Once 75% of the consented quantity has been achieved in performance of the unit, the unit holder may applu
for enhanced quantity on the basis of raw material procured and inspection report of the concerned distnict
officer PCB with regard to the stream/mine of the procurement arca.

13, No raw materials shail be extracted or purchased / used brought from river one km upstream and one km from
downstream of rail/road bridge, irrigation structures and any othe government infrastructure/office.

14, The unit holder shall carry the stone aggregates /sand in covered trucks/Tippers
15.  Specifie Conditions:-

The executive agency shall comply with general terms and conditions of Water / Air Act and compliance of
mvironment standards as per EP Act 1986 and amendments made thereof , The executive agency shall adopt ail
safeguards to protect the environment . The executive agency shall not run the stone crusher in case of fatlure air

sollution control devices . Being project specific the executive agency shall dismantle the unit soon after compietion
)f project work, i

6. In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn and
unit holder shail shift the unit to another suitable site at his own risk and responsibility

IR




7. © The above conditions shall be enforced inter-alia under the provision of the Water (Prevention and Control of

Pollution) Act 1974, Air (Prevention and Control of Pollution) Act 1981 and Environment {Protection) Act
- 198K :

18. Incase of violation of above mentioned conditions or any public complaint the consent shall be withdrawn

* This consent is issued purely from environmental angle and the Board shall not be responsible for any claim, counter
claim, ownership, partacrship cte of the unit.

‘By Order’

BN Y
Ashek Kr. Gupta

Member Secretary
Asstt. Env, Engineer

&

Copy to the :
1. Regional Director PCB Jammu for information.
2. Director Geology Mining Jammu for information & ensure compliance under EIA Notification & EP Act.
3. General Manager DIC Poonch for information.
4. D.0 PCB Poonch for informationn & ensure compliance of the conditions of the consent.
5. P.A to Chairman J&K SPCB for the information of Chairman
6. M/s Patel Engineering Ltd . Bufliaz Surankote
7. Office file

e

The unit holder shall comply to environment standards as notified unddr e cwxmnmcm“%gr SAct 1986 =read with the Water (Prevention & Control of

o P
) Pollution} Act 1974 & Air (Prevention & Control of Pollution} Ad E ﬁwﬁ{:&ggﬁ o be dow.n]oadﬁ féum the website www jkspchnic.in of &t
L : o By o T0 e ¢
- www.cpcb.nicin \t‘\ RE&‘;! G$£ &
“ ENE TEG
T, ALy
: : o LA, T

“Thisis cnmpute% generated document from OCMMS by JKPCB”
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OFFICE OF THE LL)LLE(.TQR LAND ACOL I N {(5.D.M 1) MFI\JDHAR
;,1/’ FINAL AWARD
- ' On the indent Maced by Ex Enginger Civil Lonstruction Division E'PHP Drahg
Surankote for the acqusition of land for conege: qetion of Dumpano of much at village Dnhd
Tehsil Surankote Dhixtrict Poonch, RPVE'HLIC PADELS of Jand Comprising of Khasra Nos. 5.6
618,619.621 Toral Arey Meas suring 35 Kanal 12 Marlas were oot prepared from I.aJ.cmja;
Surankote  and authicnticated by EX. Engineer Crvil -construction Division I PHP Draba
‘Surankote Notification u/s a (1) of the land Acquisition act was issued vide this C “ollestorate

SDMA, ﬁu”f}Hf‘/“ 2-103 dated 25 53-09201 2 m”nw ohiettions from the fand ownerz/in Lrested
persons fo tli gquisition v irhm 13 days trom the daie of issuance of notification. As no
objection was rec etved within the stipulated perind, the case was submirted 1o rlw District
Collector ¢ (Deputy Commiss; wner) Poonch vide this office Mo, SOM/Coll/eHp, 2957 dated 01-
12-2012 issuance of notification U/S 6&7 of the fand acquisition Act The District Coilegror
{Dcpui\r “omrmissioner) Pacnch issued the declaration y/s 6 vide notification Me-.) 16 of 2012
vide his office Nop- - DCe HLA/I806-11 dated 10-12-2012 and issued directiv ‘e /s T of the land
,"'_.«,;5,1::.:!::}:1 Azt ~ccordingly notice u’s 9 was issued to the lapd owriers thr{mgh Tehsildar
Surankote  vide this office No. D «1”LA’PHP’4{}A 11 dated 1122012 filling
bfazms/r;hfec ton if any 1 the rate of coms pessation and Stating their claims/ingeress 0 thel

COVERNMENT OF JAMMU & ;,eg;-aﬁ

amount of Compensation/land. Similar notice y/s 9. A of the land ACGusiiton Aoy Was issued {o
the l'r':d‘;:n{m‘"f department for filling objection to the raie of Compensation and Measurarion: of
the land, T"o obje

tions from any of the PArtes wepn fecerved in thiy office. Ehasra Ma. 05 toval

Karal 02 Marla ie State sand and five from b cald award

23 S S K
! :j_axni‘"ir”r‘
As _m:: r-:p"“z of Tehsildar & Surank melvide his No. Q0ya) n}cf-g_f.;ri

VI.708013 .-L e
RS T8 I, WaDSaeihesn

has been macs during the last three years 77 & 3 22760/ per Kanal The Mark St sdte of the lang
m the village Draba A5 per report of Tehsildar Surankote is Cu}twable Rs 100000/~ per kanal
The a»emge rate of land in village Dirakg Approved as per stamp duly rujes i« Rs. 90000/ pay
nal irrigated for F{s. 20000/ per kanal upy trrigated By 3 35000/- per kanal Un Cultivable land.
Keeping in v ew, the above facts the rates of compensarion approved by the collector in
the meeting hcld on 28-01-2013 inder fthe chairman ship of Distrie ot collecing {Depuiv
Commiss soner) Poonch i7 (@ Rs. 150000 per kanal cultivable ard 120000/ per kans al un culify ai::l-f:
land and is ade spted in the instant ACQUIsItion case. Begides Jabrana @ 15% ig alsa alinwed

keeping in view the ¢ compulsary nature of acguisition,

i1 ,—-11"‘-‘

- 10
.-_..-_.L.‘....._..__‘.._ e b —— 4 -_.__.“—-—n—...__,____‘_‘ ]

| Costof 03 Kanals u derIas of Cul twab!e ia:*d ; Rs. 474:30{3;-
M- a bl_t"g';mf 03 Kanals 07 m"\funcn ltivable land ™ | Rs dooni
i

e e e et s e i,

= 3 F Total cost f;f”L.:ind

w L e = e e i

4 {Ja? HHER zg;.) 15%

e S

5 Total cost of Land & Jab;dna

. s s .-_.-ﬂ_-m..__.._..“,....‘_._.-.W_.___. 7- ptaiins

L

Cost of ‘v‘ti‘lmm

fuwrm’“"!fvs 5 l} Rs. Nif /2
: e S i

7
f l Grand Total : , 1005

T S il e T e et s i _-._L-,._.__._._ B T

i

.
P
14

,, Certified that _
¢ o The land in question has not beey acquired earlier and 10 payment has been made
therefore, i
2o The. ACORISIon frorssAin e ans ~os




L s m +0/80 dated 23.02-80 15 not applicable on
Provisional of circular RSIEUGLIURY 7 9as Abnos g S =

t‘} said land. ok .
L Tentative award was submitted to the District Collector {Dy. Commissioner) o |
d amount of compensation which he has '

" poench for according approval to the vate an

2 kindly approved.

Now. 1, Ramesh Kumar {1AS) Collector Land Acguisition Sub Divisional Magistrate
ttendhar hereby award the amount of compensation amounting to 1005673/~ as per detait
under option” Compensation shall be disbursed to the rightful land owners/

given above

claimantssaw.
No: SDM/LA/PHP] 7% L, — 7 o~ ;‘xw = e
L = 3
Dated:- .}.% : Ramesh § :
B I A P -
S~ 2o L] :
- : &3
£ i ”_%
Copyto the- f 5 i
6. Commissioner/Sacretary 1o Govt. Revenue Department JRK Jammil [ fod
7. Divisional Commissioniar Tarnemu ; e
2. Deputy Commissionet Poonch. . _ e
T 2 : . S
/9. The Chief Exnruiive Engineer PHP for infdrmation Ha is requested to release the funds
d ¢ Ufﬂﬁf‘nsaﬂﬂﬂ &0 the faricl Wnar. bl

with the direction to information. He will attest mutation pnder
sour of indenting Daptt And furnish 3 copy ot s F

for payment of lan

10 Tehsildar Surankote

rules in rospect 1o the at quired land o fay
shis Collecioraig

muiation & 15 L




,—r-OVERNMENT OF JAMMU AND KASHMIR

OFEICE OF THE COLLECTOR LAND ACQUISITION
PARNN HYDEL, PROJECT SUB. DIVIS IONAL MAGISTRATE, MENDHAR

B

Cﬂ ICER UNDER SECTION 9&8-A OF THE LAND ACGUISTION ACT SVT. 1950 g

Whereas ths under menticned land required for public purposes pamely Construg

s

of Dumping of Muck at s;i%i“ o Daraba Tehsil Surnkote Distt. Poonch and the same stands

declared under section 6 & 7 of the land acquisition act, 5 ST, 1990 by the Deputy ¢ ommissioner

- - Y 1 i =y ,__r__,..-n-ﬁ“
Poonch vide notification No 11&: LA/P of 2012 Dated:- 18-12-20132. i
B e
Accordingly sil sﬁf* interestad persons in the said land are hereby callst j pon to stiend 1
S
pe ssadﬂally oF by agent in the ofiice 61 yndersigned within a period of 15 days from the date of _ S
issus of this Notification to 3iale the nature of their respective interest i the land ihe 3 RIS
£ sartieulars of & thelr claims o .;;EJ)!'TIE{‘."-T%EHI.‘_M-N-.EEH'! Yoo SUCh intorasts ot _'Z_“_,.,_ﬂ-—a

2

SPEQF}&&?&@_@&

KHASRA ND. | A

BE OF VILLAGE

iSD"«F } Parm Hm,mnl Pm:m
4 Mendnar
Copy 1o the;- o
1 S&,cr tans to Govi. ravenue [}Epartmen* &K

%- @2_'““-1 L i
&, Chisf ijs-gtwe Engincer Parni Hydel ?m;ett Dareba

— 5. Exes ive Englnasy PHY ' Division 1%
! fie” Tehsitdar Surnkote with the remarks the wide publicity of the noiflcation be given in the
i prescrtbﬂd manner in the concernad yillage through evaiy possible megns. The notification be
servid upan ihe awners of the land and returned 1o this office with the report of this effect.
7. aib Tehsildar Surnkote for information snd irnplemants i ’

g, Office copy

N2
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